[RAJYA SABHA]

Jammu and Kashmir Reorganisation (Amendment) Bill, 2023, as passed by Lok
Sabha. Both the Bills are listed today for a combined discussion.

Hon. Members, taking into account the allocation of time by the Business
Advisory Committee separately for discussion on the said Bills, the time for today's
combined discussion works out to be about two-and-half hours. However, | suggest
that three hours may be allotted for the combined discussion. | hope the House
agrees !

SOME HON. MEMBERS: Yes, Sir.

MR. CHAIRMAN: Three hours are allocated.

MATTERS RAISED WITH PERMISSION
MR. CHAIRMAN: Now, Matters raised with permission. Shri Pramod Tiwari seeks to
raise an important issue, 'lssue of hate speech in the country'. | am sure your input
would generate soothing response, wholesome ecosystem and rightful consideration.
SHRI PRAMOD TIWARI (Rajasthan): That | always do, Sir.

MR. CHAIRMAN: Please go ahead.

Issue of hate speech in the country
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MR. CHAIRMAN: You need some more time ! Okay, one minute.
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MR. CHAIRMAN: The following hon. Members associated themselves with the issue
raised by the hon. Member, Shri Pramod Tiwari: Dr. John Brittas (Kerala), Shrimati
Mausam Noor (West Bengal), Shrimati Jebi Mather Hisham (Kerala), Shri Jose K.
Mani (Kerala), Shrimati Phulo Devi Netam (Chhattisgarh), Shri A.A. Rahim (Kerala),
Shri Javed Ali Khan (Uttar Pradesh), Shri Sandosh Kumar P. (Kerala), Prof. Manoj
Kumar Jha (Bihar), Dr. Amee Yajnik (Guijarat), Dr. Santanu Sen (West Bengal), Shri
Jawhar Sircar (West Bengal), Dr. Amar Patnaik (Odisha), Shrimati Vandana Chavan
(Maharashtra), Dr. V. Sivadasan (Kerala), Shri Abir Ranjan Biswas (West Bengal),
Dr. Sasmit Patra (Odisha) and Dr. Fauzia Khan (Maharashtra).

Now, Shri Manas Ranjan Mangaraj; demand for completion of coastal highway
project in Odisha.



